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NOTHICATION
Jatpur, August 31, 2012

G.S.R. 57:—In excercise of the powers conferred by Article

235 and 2534 read with proviso to Article 309 of the Constitution of
India and all other powers enablime him in this behalt. the
Governor of Rajasthan i consultatton with the Rajasthan Public
Service Commussion and the theh Court of  Judicature for
Rajasthan. hereby makes the followimg amendments 1 the
Rajasthan Judicial Scrvice Ruies. 2010 . namely:-
|. Short title and commencement.- (1) These rules may be
caltled the Rajasthan fudicial Service (Amendmenty Rules. 201 2.1
(2) They shall come into toree on the date of therr publication
in the Officral Garsette.
2. Amendment of Rule 15:- Rule 13 15 amended as foilows:-
(a) expression Tnot taken mto consideration at the time of
determimimge  the  vacancies  under Rule 7 and”
appearing in Rule 15 1s deleted.
by Word “shall™ appearing atter the words “the Court”
and betore the word “recommend™ 1s substituted by

the word “may .
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((.) } ollomnﬂ Proviso to Rult ]:) lS 1nselted _
o ])IU\Ide for reasons 10 bc 1u,mdcd In wntmt? such
pt,lmd may be L\tLl]LILd further for one year by thg( Coull
3. Amendment 01=SubRu_lc (2) of Rule 25 and deletion
of Schedule V:-
(a) Sub-Rule (2) of Rule 25 is amended as follows:-
(1) expression by the Medical Board as per the norms
- prescribed in Schedule-V™ appearing in Sub-Rule (2)
ol Rule 25 alter the words “found {it™ is substituted
by the expression by the Medical Authority notified
by the Government™.
(11) l"*‘()ll(m‘ing Proviso 1s added to” Rule 25 (2) -
“Provided. “ditterently . abled candidates.  the
standard .'1'”01‘.physical fitness will be the samce as 1s
~applicable - for  such candi—dates ~m  Rajasthan
- Administrative Serviee'”
- {(b) existing Schedule V is hereby deleted.
4. Amendment of Rule 31 and deletion of Schedule VI :-
(a) Rule 31 1s amended as tollows:-
(1) expression  “as  provided under Schedule-VI™
~appearing in Sub Rule (1) of Rule 31 after the words

“suitabihity lc<;1 R subs‘[lluttd by the expression

_ S preser 1bud
'(i'i.) expression St.hc.dulu Vll dppbdlll‘lg 1N Sub Rule
(4) 1 Rule 31 after the wmds ‘as given in 1" and
"'bcl«. e th, words shall be™ is substituted by the
' -CX[..:ILSMUH ‘Schedule-V*™
~(b) existing Schedule VI is hereby deleted.
5. Amendment of Rule 32:- Rule 32 is amended
follows :- ' '
~(a)  expression “recommended by the Court™ appearing in
Sub Rule (1) of Rule 32 after the words *Senior Civil

Judges™ and before the words . on the basis™ is deleted.
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expression as ploxrlded n Sahedula Vl appe;'u*ihu:
aﬁer the 'werds;;:esunablht}f 'Tesl"’ R substltuted b}/ thc,';
AT "ex-pressi-on ".as preScribéd"'. . |
expreS%lon ‘ehmbrht) apﬁ‘eiﬁ*im-f‘ in F*{ij;]"'ihaﬁdn (o
RLllt 32(1) after the words' ""Quahhms_ the™ dhd ’Dciorc,;
the words ""iéS’t shall not™ ls bubslllult.d b\ lhc%
| expression “suttability . ’ e '
(b) C\pltssmn ~Schedule- Vlll appearing in gub Ruk (7)
of Rule 32 after the wmdq plexulbed under”

substltuted by the wple%swn ~Gdhedute: Vl"” k

6 Amendment of Rule 39.-

IX “appearing in Rule 39 altet ‘the: W(‘)ld‘s “prescribed s

[FEr

Iht. C\plusum S(.hLdLllL-_;

bubbtltutcd by the expression ™ Schedule-VIH™.

7 Amendment of ‘Rule 42:- - Rule 45 1S sub%ututed as.
follows
w42, Select List A% far as _pOssi-bl_c;,é select l-.i;;l by

| .pg@tiug candidates in cyclic order as provided in Schedule-
V.shall.be prepargdr by the Court.™ '
8. Amendment of Rule, 47 CXPIession.. M{pmbmud
‘appearing n %uh Rule (*a) 01 RUIL 47 dﬂu thn., words "IN the 111d
bdol the wmdx aelu,l llsl lS ddetud - o | E'
() Amcndnwnt of SLhedule l : S"'cfhédult:—-l i‘:s amendéd usi

follows:-

+
kil iy

s 1 Deletirm- /Insertion/ mnd{ﬁcaﬁon-

A il -

2

(1) In entry no.2 . Additional District & Session Judges

il

(i) expression “No.I”  appearing after the  word]
~Srikaranpur’” and  before the words 7 lanumangarh/™ 1s|
deleted. '_
(ii) expression “No.2 Hanumangarh®. = appearing alter the |
~Hanumangarh/™ and betore the words ~/WNohat™ is|

U - ——— i

words
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2

substituted by the expression “Sangaria™

(npafter the words “No.3 Udaipur™ expression “/Rent

Appellate  Tribunal, Aimer/Jaipur Metropolitan /

Jodhpur Metropolitan/ Kota” is inserted
(1v) figure “96™ appearing in column no.3 is substituted by
the figure “100”. |

2. | In entry at sr. no.8. in between the words “Special Judge
(CBI)Y" and “Jatpur/Jodhpur™  expression No.l

"

Jaipur/No.2, Jaipur/ No.3,” i1s inserted. Further. figure *“2”

appearmg in column no.3 1s substituted by the figure *“4”

3. {In entry at Sr. No. 17 atter the words = Judge Industrial

Tribunal, Jaipur™ expression */Alwar” is inserted.
and figure *“1” appcaring in column no.3 is substituted by the

fipure 27

4. [In entry at  Sr. No.37 expression ™ Director School of

Judicial Admmistration & Rajasthan Judicial Academy™ is

I . : : . 1
substituted by the expression “Director Rajasthan State

Judicial Academy, Jodhpur”

Alter existing Sr. No. 37 tollowing new entries are inserted

‘N

58 Addittonal Director (Admn.) Rajasthan State l
Judicial Academy. Jodhpur

Y Registrar (Lxamination) Rajasthan High Court 1"

xisting oty at Sr. No. #38” is renumbered as 407

7. |lhgure #2327 appearing against Total 1s substituted by the
hgure “2417
ligure *23 7 appearing against entry no. 38 (renumbered as
40 1s substituted by the fieure “24”
igure 255 appearing against Grand Total 18 substituted

by the higure 268"

e S — wFlr e e e
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il :

1.

| l.laipur/ Secrctary, District Legal Scervices Authority,

2 AL sertal no.3. TOTHER POSTS™. the existing expressions

kel N N
*

In Schedule-1 Part B Senior Ci:;'I Judge Cadre

At Sr. No.2. in Civil sudge (Senitor Division) cum
Additional Chiel Judicial Magistrate/ Additional Civil Judge
(Scenior Diviston) cum Additional Chiel Judicial Magistrates
(1) expression “Communal Riots, Kota™ appearing after the

word “Karauli” and belore the word ~/Ramganimandi™ i1s

deleted

(i) expression "No.2, Srimadhopur” appearing atter the
words “No.3, Alwar/” and betore the words “/No.1 |
Behror” 1s deleted.

(111) At Sr. no.2 1 between the words 7 No.Y Kota/o and
words “(Raitlway) Kota™ expression “No.6 Kota™ 1s mserted.
(1v) expression 7 Srimadhopur™ appearing after the word
“Dantaramgarh/™ and betore the words “/Mount Abu™ 15
substituted by expression ™ “No.l, Srimadhopur /No.2,
Srimadhopur”

(v) after the words “(CBI Casesy Jodhpur Mecetropolitan™

tollowing expression 1s inserted.

“Rent Tribunal Ajymer/ Jaipur Metropolitan/ Jodhpur
Metropolitan/ Kota/

PC & PNDT Act Cases Court, Ajmer/ Bharatpur/
Bikaner/Jaipur Metropolitan/ Jodhpur Metrbpolitan/

Kota/ Udaipur”

figure “179”

are substituted by the following:-
"3 OTHER POSTS -

Sceretary, RHC Legal Services Committee, Jodhpur/

-l—r-l-I




91(6) RIS IH—TH, 3T 31, 2012 T 4 (1)

K N

Bharatpur/  Bikaner/  Udaipur/ Ajmer/ l()dhpur

Metropolitan/ Kota/ Jaipur ‘Vlctrupulltdn/ Alwar/

| Deputy Registrar (Judicial). Jodhpur/ Jaipur/

Dy. Registrar (Examination). Rajasthan thgh Court/

1Dy, Secrctary. REHC. Legal Aid. Committee, Jaipur (ACIM)

| Dy. Secrctary. Rajasthan State Legal Services -Authorit}ff;
\Jaipur/ Deputy Secretary, (Action Plan & A[)R)I
| |Rajasthan State Legal Services Authority, J aipur/

Dv. Se@:.1*ela11‘}-'. RHC. Legal Aid Commuittee. Jodpur (ACTMY/
Deputy Director.  Rajasthan  State  Judicial  Academy,
1 i Jodhpur/ . | _

J __I._l)_cput}-' Dircetor (Admn.), Rajasthan State  Judicial

Academy, Jodhpur.”

land  figure *57 appearing in column No.3 is substituted by
Sjthe hgure, “19“
3. | Figure ~208 appearing against “total™ 1s substituted by the
fioure 233
Figure =21 7 appearing against entry no. 4 is substituted by
| lthe hgure 237
Figure =229 appearing against “Grand Total™ is substituted
- by the tigure 7256~ e

10. Amendment of Schedute-1! ; Scheduic-IT s amendad

~as joltows:-
In Schedule-1T Part A" District Judge Cadre

. expression  Special - Seeretary (Law)  and  Dircector
(Prosccution) Home Department, Jaipur™ appearing at Sr.
No.9 is  substituted by the — expression < “Director

“ Prosccution™
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In Schedule-11 Part “A’" District Judge Cadre

[-D

expression “Deputy Secretary to Govt. , Home (Law) &
Additional Director Prosecution, Jaipur” appearing at Sr.
No.10 is substituted by the expression “Special Secretary
(Home) and Joint LR Home Department, Jaipur”.

.1 b

3. figure "83” appearing against entry No.21 in column No.3 is

substituted by figure 43
4. tigure “103™ appearing against “lotal™ 1s substituted by
fioure ~637.
1. Renumbering of Schedules— Conscquent to  the
deletion of existing Schedule V & VI exasting Schedule-VIIL VI

and IX arc renumbered as Schedule-V. VI and VII respectively.

[No. F.1(3)DOP/A-11/2010]
By order and in the name of the Governor,

f&=191 Ureqg

Dyv. Secretary to the Government.

Government Central Press, Jaipur.



